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A two-day visit of the National Human Rights
Commission (NHRC) Leprosy Special Monitor
Pradeepta Kumar Nayak to oversee the meas-
ures by the government to control leprosy and
ensure better treatment in Ranga Reddy district
concluded on Friday. He reviewed the imple-
mentation of leprosy control measures in the
district and the measures to protect the rights of
the affected people. “Protection rights, dignity
and social equality of people affected by leprosy
is the primary responsibility of NHRC,” he said,
addressing officials from the Medical depart-
ment during a district- level review meeting on
his first day of the visit at the collectorate,
While elaborating advanced medication

therapy to treat, he said, “Leprosy is an ancient
disease and is completely curable if detected
timely and improved multi-drug treatment
(MDT) is provided. However, if detected late, it
can lead to permanent disability”

He suggested that leprosy should not be con-
sidered as a mere medical anomaly, but a social
problem linked to misconceptions and social
discrimination. To counter this, a rights-based
approach should be adopted with awareness
among people about early detection, easy access
to health services, social security schemes and
most importantly the coordination between de-
partments. Nayak expressed satisfaction over
the facilities being provided to leprosy victims
by various departments in the district. Later, the
DMHO apprised the LSM with details of lep-
rosy control programme being implemented in

the district through a power-point presentation,
“A complete eradication of leprosy, also known
as Hansen’s disease, can be possible if officers of
all the departments work in coordination and
with a sense of humanity through ensuring that
all benefits of government schemes be reached
to patients,” he maintained.

Joint Director of the Leprosy Programme Dr.
John Babu explained the aspects behind spread-
ing leprosy, symptoms, treatiment and role eve-
ryone can play in controlling the contagion.
Additional Collector K. Srinivas, Additional
DMHO Dr Papa Rao, DRO Sangeetha, besides
officers from different departments, were pre-
sent. Later Dr. Nayak visited the PHCs at Bal-
apur and Lemur to enquire about the services
being provided to patients, He met the staff of
the PHCs and ASHA workers and emphasised

Medical staff told to treat leprosy patients
with compassion for curative results

NHRC Leprosy special monitor Pradeepta Kumar Nayak visits RR district

the need to treat leprosy patients with love and
compassion; steps to be taken to protect their
rights. He interacted with the patients; saw re-
cords of patients at PHCs and made suggestions
to the staff.

Dr. Nayak was accompanied by the State
Leprosy Officer Dr. John Babu, DMHO Dr
Lalita Devi, Additional DMHO (leprosy) Dr
Papa Rao, Kandukur sub-district medical and
health officer Dr Geeta, medical officers Doc-
tors Balamani, Swaroopa, district para medical
officer Sulochana.
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NHRC seeks
report on
Delhi scribe

OUR BUREAU

New Delhi: The National
Human Rights Commission has
taken suo motu cognisance of
a media report that a woman
journalist was subjected to phys-
ical and sexual assault by a mob
while she was on a professional
asslgnment to cover a students'
protest against the UGC regu-
lations in the North Campus of
Dl Uniiversity on February 13
The commission has issued
a notice to the Delhl police
commissioner, calling for a
detailed report on the matter
within two weeks, as 1t has ob-
served that the contents of the
news report, If g, raise a se
Trious issue of violation of the
human rights of the victim.
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NHRC notice to Delhi police over assault on journalist on DU's North Campus

Published - February 21, 2026 01:05 am IST - New Delhi

New Delhi

The National Human Rights Commission (NHRC) on Friday issued notice to Delhi police in a case of alleged
physical and sexual assault on a woman journalist by a mob while she was on an assignment to cover a students’
protest against the UGC regulations on the North Campus of Delhi University.

According to reports, the incident took place on February 13 when the protesters, after identifying the journalist’s
caste, began assaulting her. The victim also alleged that some people threatened to parade her naked before she
lost consciousness, the NHRC communique said.

It further cited media reports that stated that the victim has alleged that she was specifically targeted because of
her caste. She escaped her ordeal with the help of some faculty and women police personnel.

Observing that the case raises serious issue of violation of human rights of the victim, the commission, in a notice
to Delhi Police Commissioner, called for a detailed report on the matter within two weeks.
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Medical staff told to treat leprosy patients with compassion for curative results

Created On: 21 Feb 2026 7:23 AM IST

By Esa Bin Abdul Rehman

Rangareddy: A two-day visit of the National Human Rights Commission (NHRC) Leprosy Special Monitor Pradeepta
Kumar Nayak to oversee the measures by the government to control leprosy and ensure better treatment in
Ranga Reddy district concluded on Friday. He reviewed the implementation of leprosy control measures in the
district and the measures to protect the rights of the affected people. “Protection rights, dignity and social
equality of people affected by leprosy is the primary responsibility of NHRC,” he said, addressing officials from the
Medical department during a district- level review meeting on his first day of the visit at the collectorate.

While elaborating advanced medication therapy to treat, he said, “Leprosy is an ancient disease and is completely
curable if detected timely and improved multi-drug treatment (MDT) is provided. However, if detected late, it can
lead to permanent disability.”

He suggested that leprosy should not be considered as a mere medical anomaly, but a social problem linked to
misconceptions and social discrimination. To counter this, a rights-based approach should be adopted with
awareness among people about early detection, easy access to health services, social security schemes and most
importantly the coordination between departments. Nayak expressed satisfaction over the facilities being
provided to leprosy victims by various departments in the district. Later, the DMHO apprised the LSM with details
of leprosy control programme being implemented in the district through a power-point presentation. “A complete
eradication of leprosy, also known as Hansen's disease, can be possible if officers of all the departments work in
coordination and with a sense of humanity through ensuring that all benefits of government schemes be reached
to patients,” he maintained.

Joint Director of the Leprosy Programme Dr. John Babu explained the aspects behind spreading leprosy,
symptoms, treatment and role everyone can play in controlling the contagion. Additional Collector K. Srinivas,
Additional DMHO Dr Papa Rao, DRO Sangeetha, besides officers from different departments, were present. Later
Dr. Nayak visited the PHCs at Balapur and Lemur to enquire about the services being provided to patients. He met
the staff of the PHCs and ASHA workers and emphasised the need to treat leprosy patients with love and
compassion; steps to be taken to protect their rights. He interacted with the patients; saw records of patients at
PHCs and made suggestions to the staff.

Dr. Nayak was accompanied by the State Leprosy Officer Dr. John Babu, DMHO Dr Lalita Devi, Additional DMHO
(leprosy) Dr Papa Rao, Kandukur sub-district medical and health officer Dr Geeta, medical officers Doctors
Balamani, Swaroopa, district para medical officer Sulochana.
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437 Custodial Deaths Under Scrutiny: Jharkhand High Court Seeks Accountability on Mandatory Judicial Inquiries

20/02/2026, 8 minutes ago

437 Custodial Deaths Under Scrutiny: Jharkhand High Court Seeks Accountability on Mandatory Judicial Inquiries
Introduction:

In Md. Mumtaz Ansari v. State of Jharkhand through Chief Secretary, Ranchi & Others, W.P. (PIL) No. 1218 of 2022,
the Jharkhand High Court took serious note of the State’s disclosure that 437 custodial deaths occurred between
2018 and 2025, while there was no clarity in most instances as to whether the mandatory judicial inquiry under
Section 176(1-A) of the Code of Criminal Procedure, 1973—now Section 196 of the Bharatiya Nagarik Suraksha
Sanhita (BNSS)—had been conducted. The Division Bench comprising Chief Justice M.S. Sonak and Justice Rajesh
Shankar was hearing a public interest litigation filed to ensure strict compliance with the statutory mandate that
requires a judicial inquiry by a Judicial Magistrate in every case of death, disappearance, or rape occurring in
police or judicial custody. The matter, pending for some time, acquired renewed urgency after an affidavit filed by
Mrs. Vandana Dadel, Principal Secretary, Department of Home, Prison and Disaster Management, Government of
Jharkhand, enclosed a chart revealing the alarming number of custodial deaths. Although the chart indicated
whether the deaths were reported to a Magistrate, it did not clarify whether the legally mandated independent
judicial inquiries had actually been conducted. Viewing this omission as significant, the Court directed the Home
Secretary to file a comprehensive affidavit detailing compliance not only under the CrPC but also under the
corresponding provisions of the BNSS, particularly since the data extended up to 2025. The Court also required
disclosure regarding adherence to the National Human Rights Commission (NHRC) guidelines in such cases. The
proceedings thus underscore a crucial constitutional concern: whether statutory safeguards intended to ensure
transparency and accountability in custodial settings are being meaningfully implemented.

Arguments and Submissions on Behalf of the Petitioner:

The petitioner, represented by Md. Shadab Ansari, approached the High Court through a public interest litigation,
contending that the State machinery was not fully complying with the mandatory provisions of Section 176(1-A)
CrPC. It was argued that custodial deaths strike at the very heart of constitutional governance, implicating Articles
21 and 14 of the Constitution of India, which guarantee the right to life and equality before the law. The petitioner
emphasized that Section 176(1-A), introduced as a safeguard against abuse of power, mandates that in every case
of death, disappearance, or rape in custody, an inquiry must be conducted by the jurisdictional Judicial Magistrate
in addition to the police investigation. This provision, it was argued, is not directory but mandatory, and its object
is to ensure independent scrutiny of custodial incidents, thereby preventing concealment of foul play and
reinforcing public confidence in the justice system. The petitioner expressed grave concern over the State's
affidavit, which, while acknowledging 437 custodial deaths over a span of seven years, failed to categorically state
whether judicial inquiries were conducted in each case. The absence of clear data, according to the petitioner,
pointed towards either non-compliance or administrative opacity, both of which undermine the rule of law. The
petitioner further argued that mere reporting of deaths to a Magistrate does not satisfy the statutory
requirement; what the law mandates is an independent judicial inquiry. Additionally, the petitioner urged the
Court to examine whether the State had complied with the guidelines issued by the National Human Rights
Commission (NHRC), which lay down procedural safeguards, including immediate reporting, post-mortem
examination by qualified doctors, videography of autopsy, and prompt communication to the Commission. The
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petitioner contended that failure to conduct judicial inquiries or adhere to NHRC guidelines would amount to
systemic violation of constitutional rights and sought directions for strict compliance, transparency, and
accountability.

Submissions on Behalf of the State of Jharkhand:

Appearing for the State, Mr. Gaurav Raj placed reliance on the affidavit filed by Mrs. Vandana Dadel, Principal
Secretary, Department of Home, Prison and Disaster Management. The affidavit included a chart detailing 437
custodial deaths between 2018 and 2025. The State submitted that the deaths had been reported to the
Magistrate, and investigations were carried out in accordance with prevailing procedures. However, the chart did
not comprehensively specify in each case whether a separate judicial inquiry under Section 176(1-A) CrPC had
been conducted. The State sought time to file a more detailed affidavit clarifying compliance with the statutory
mandate. It was indicated that some deaths were due to natural causes, illness, or suicide, and that police
investigations had been undertaken. The State did not dispute the binding nature of Section 176(1-A) CrPC but
suggested that compliance may vary depending on the circumstances of each case. Regarding the transition from
CrPC to BNSS, the State acknowledged that Section 196 of the BNSS now corresponds to Section 176(1-A) and
assured the Court that future compliance would be ensured under the new statutory regime. However, the State
did not furnish conclusive data demonstrating that independent judicial inquiries were conducted in all 437 cases.
The absence of such clarity prompted the Bench to express concern.

Court's Analysis and Observations:

The Division Bench carefully examined the statutory framework and reiterated the mandatory character of Section
176(1-A) CrPC. The Court observed that the provision was enacted to strengthen accountability in custodial
settings, recognizing that incidents occurring within the confines of police stations or prisons require
independent scrutiny. The Court emphasized that the statutory language clearly mandates that, in addition to the
police investigation, a judicial inquiry by the jurisdictional Judicial Magistrate must be conducted in cases of
custodial death, disappearance, or rape. This dual mechanism is designed to ensure transparency, impartiality,
and credibility. The Bench noted that the affidavit filed by the State, while disclosing the number of custodial
deaths, did not answer the critical question: whether independent judicial inquiries were held in each case. The
Court remarked that information regarding such inquiries is crucial, particularly when the number of custodial
deaths is as high as 437. It underscored that mere reporting of a death to a Magistrate does not satisfy the
statutory requirement; what is required is an inquiry conducted by the Magistrate. The Court further directed that
the affidavit to be filed by the Home Secretary must also clarify compliance with Section 196 of the BNSS, given
that the data extended from 2023 to 2025. Additionally, the Court mandated disclosure regarding adherence to
NHRC guidelines in custodial death cases. The Bench expressed concern that the current affidavit and chart were
unclear as to whether the cause of death had been determined solely by police authorities or whether an
independent judicial inquiry had been undertaken. The Court highlighted that statutory safeguards are not mere
formalities but essential protections to rule out foul play and uphold constitutional values. It granted the State a
final opportunity to file a comprehensive affidavit by March 13, 2026, and listed the matter for further
consideration on March 19, 2026.

Judicial Directions and Continuing Oversight:

Rather than disposing of the PIL, the High Court adopted a supervisory approach, reflecting the seriousness of
the issue. The Court's directions were precise: the Home Secretary must file a comprehensive affidavit detailing,
for each of the 437 custodial deaths, whether a judicial inquiry under Section 176(1-A) CrPC or Section 196 BNSS
was conducted; if not, the reasons must be disclosed. The affidavit must also indicate whether NHRC guidelines
were followed. By doing so, the Court signaled that compliance with statutory mandates in custodial matters is
non-negotiable. The matter remains pending, underscoring the judiciary's role as guardian of constitutional rights
and overseer of executive accountability in matters involving deprivation of liberty.
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Allahabad HC orders state govt ¥10-lakh relief over custodial death

A division bench of justice Shekhar B Saraf and justice Manjive Shukla passed the judgement on February 20
Published on: Feb 21, 2026 6:08 AM IST

By HT Correspondent, LUCKNOW

The Lucknow bench of the Allahabad high court on Friday held that the state is “absolutely liable” for the
unnatural death of a prisoner in its custody, even if the death is a suicide.

The court said the right to life and human dignity guaranteed under Article 21 of the Constitution is an “intrinsic,
inviolable and omnipresent right”, extending even to a person illegally arrested or detained by the state.

A division bench of justice Shekhar B Saraf and justice Manjive Shukla passed the judgement on February 20 while
allowing a petition filed by Prema Devi, who sought compensation for the death of her minor son in Pilibhit
district jail.

Directing the respondents — the state government and other authorities — to pay compensation of ¥10 lakh to
the legal heirs within three weeks, the court also asked the Uttar Pradesh government to frame guidelines for
determining compensation.

HT graphic

It said the government must adopt relevant and cogent parameters for awarding compensation in custodial
death cases, akin to the multiplier method based on age, income and dependents as provided under the Motor
Vehicles Act, 1988.

According to the judgment, the petitioner’s son, an undertrial in a Pocso case, died by suicide on February 20,
2024. His body was found hanging from the ventilator of a prison toilet.

The National Human Rights Commission (NHRC) had earlier recommended compensation of ¥3 lakh. As it was not
paid, the petitioner approached the high court.

The petitioner alleged the deceased was subjected to torture by police personnel over illegal monetary demands,
which ultimately led to his death. The state counsel, however, contended it was a case of suicide and there was no
material on record to indicate negligence, misconduct or involvement of the authorities.

The state further submitted that the approved compensation would be released after completion of formalities
and receipt of the required budgetary allocation.

The court observed that custodial deaths represent one of the most serious challenges to the protection of
fundamental rights within the justice system. It also termed it “flabbergasting” that there is no express
constitutional mandate for grant of compensation in cases of unlawful detention or custodial death.

Preliminary steps mandated

The court mandated four preliminary steps to be strictly followed in all future cases of custodial death.

- The jail authorities must immediately inform the deceased’s family members. A panchnama with independent
witnesses (panchas) must be prepared on the spot in accordance with Section 174 of the CrPC (corresponding
Section 194 of the BNSS) without delay.

- A post-mortem examination must be conducted promptly and the cause of death clearly recorded. Video
recording of the post-mortem examination in custodial death cases shall be mandatory.

- An inquest report by the jurisdictional judicial magistrate must be submitted under Section 176 of the CrPC
(corresponding Section 196 of the BNSS) after considering witness statements, the post-mortem report and the
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panchnama.
- Monetary compensation to the next of kin must be paid in accordance with norms fixed by the National Human
Rights Commission (NHRC), taking into account the facts and circumstances of each custodial death case.
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NHRC takes suo motu cognisance of journalist assault during DU protest

Written By: TNM (With ANI Inputs) | Published on: Feb 20, 2026

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report alleging that a
woman journalist was physically and sexually assaulted by a mob while covering a students’ protest against
University Grants Commission regulations at the North Campus of Delhi University on February 13.

According to reports, the protesters identified the journalist's caste and began assaulting her. Some individuals
allegedly threatened to parade her naked before she lost consciousness.

The NHRC noted that if the contents of the news report are true, they raise a serious issue regarding the violation
of the victim’s human rights. Consequently, the Commission has issued a notice to the Delhi Police Commissioner,
requesting a detailed report within two weeks.

The media report published on February 14 states that the victim journalist alleged she was specifically targeted
due to her caste. She reportedly escaped the ordeal with assistance from faculty members and women police
personnel.

On February 16, the NHRC also issued notices to the Deputy Commissioner of Police (DCP) for North Delhi and the
Vice Chancellor of Delhi University concerning the incident. The Commission directed them to conduct an inquiry
and submit an Action Taken Report within two weeks.

The notice outlined the allegations brought forward by the complainant: “The complainant alleged that a woman
journalist and content creator was violently assaulted by a mob while she was covering a protest in support of
UGC at a Delhi University's North Campus on 13.02.2026. The complainant further alleged that the attackers
targeted her on the basis of her caste identity, verbally abused her, and physically assaulted/attacked her,
threatened her with violence, and attempted to outrage her.”

“The complainant also alleged that the incident amounts to caste-based violence, an attack on the freedom of the
press, and a serious violation of her fundamental rights to life, dignity, and personal security. The complainant
sought the intervention of the Commission in the matter and requested an impartial investigation, action against
the culprits/accused, security/safety, legal aid and compensation to the victim,” the letter states.

The Commission added that prima facie these allegations appear to be violations of the victim’s human rights.
The NHRC Bench, presided over by Member Priyank Kanoong, took cognisance of the matter under section 12 of
the Protection of Human Rights Act, 1993. “The Registry is directed to issue a notice to the DCP, North Delhi and
the Vice Chancellor, Delhi University, with directions to get the allegations made in the complaint inquired into and
to submit an Action Taken Report within two weeks for perusal of the Commission,” the NHRC stated in its notice.
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NHRC seeks report from Odisha Human Rights Commission on bridge demand in Rayagada

TNN | Feb 20, 2026, 10.30 AM IST

CUTTACK: The National Human Rights Commission (NHRC) has sought from the Odisha Human Rights
Commission (OHRC) a report on the lack of a permanent bridge over the Nagabali River, leaving nine tribal villages
of Rayagada district.cut off and deprived of basic amenities.

The NHRC also directed the Rayagada district administration to submit a complete and updated report on the
long-pending demand for a permanent bridge over the Nagabali River in Kayalansighpur block.

The order was passed while considering on Thursday a complaint by Jeypore based human rights defender Anup
Kumar Patro, who cited media reports alleging administrative indifference towards the demands of residents of
nine villages in the block.

The villagers have been seeking construction of a permanent bridge to improve connectivity and ensure access to
drinking water, education, healthcare and transportation facilities.

The commission had earlier taken cognisance of the matter on October 1, 2025, and sought a detailed report
from the district magistrate, Rayagada. In response, the collector and district magistrate, through a
communication dated January 8, 2026, forwarded reports from the Zilla Parishad; district manager OSRTC; and
regional transport officer, Rayagada. The reports outlined the status of road connectivity, transport services and
availability of education, drinking water and health facilities in the affected villages.

However, after perusal of the reports on Thursday, the NHRC asked for “additional and complete report, as earlier
directed, by March 29, 2026, for further consideration.” In February 19 order the NHRC further said: “Report be
also requisitioned from the Odisha Human Rights Commission as to whether it has taken cognizance of the
matter and, if so, the date thereof. “The matter will be listed again after four weeks.

Authorities have been instructed to upload their responses through the HRCNet portal using official login
credentials. The commission clarified that reports sent via email will not be entertained, while audio or video
material may be sent through Speed Post or by hand.

According to the complaint the villages under three panchayats — Sikaripai (Tolosaja, Uppersaja), Palam
(Argonda, Mandipar, Kusabati), and Majhiguda (Minajhola, Kuradi, Katapadu, Raghunathpur) in Kalyansinghpur
block — have remained disconnected from the mainland due to the absence of a permanent bridge since
Independence. Villagers of these areas are struggling to get access to healthcare, education, drinking water and
other essential services. Absence of a bridge continues to isolate them even after 76 years of Independence, the
complainant alleged.
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NHRC Probes Alleged Assault on Woman Journalist During University Protest

The NHRC has initiated an investigation into allegations of a woman journalist being assaulted by a mob during a
protest at Delhi University, reportedly due to her caste. The Commission has demanded a detailed report from
Delhi police and university authorities within two weeks.

Devdiscourse News Desk | Updated: 20-02-2026 19:44 IST | Created: 20-02-2026 19:44 IST

The National Human Rights Commission (NHRC) has taken up an urgent inquiry following reports of a woman
journalist being physically and sexually assaulted by a mob while covering a student protest against UGC
regulations at Delhi University's North Campus. This incident allegedly occurred on February 13.

The reports suggest that the attack was motivated by the journalist's caste, with assailants reportedly threatening
extreme humiliation before she eventually fainted. Due to the severe nature of the allegations, the NHRC has
officially requested a comprehensive report from the Delhi Police Commissioner within two weeks to assess the
situation thoroughly.

A notice has also been addressed to the Deputy Commissioner of Police (DCP) of North Delhi and the Vice
Chancellor of Delhi University to conduct an inquiry and submit an Action Taken Report. The Commission
emphasized the incident as an infringement on press freedom and a notable violation of the journalist's
fundamental human rights, urging swift action for justice.

(With inputs from agencies.)
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NHRC, India takes suo motu cognizance of the reported physical and sexual assault on a journalist covering
students’ protest in the North Campus of Delhi University

By: Odisha Diary Bureau

Date: February 20, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that a
woman journalist was subjected to physical and sexual assault by a mob while she was on a professional
assignment to cover a students’ protest against the UGC regulations in the North Campus of Delhi University on
13th February 2026. Reportedly, the protesters, after identifying the journalist's caste, began assaulting her and
some also threatened to parade her naked before she lost consciousness.

The Commisslon has observed that the contents of the news report, if true, raise a serious issue of violation of the
human rights of the victim. Therefore, it has issued a notice to the Delhi Police Commissioner, calling for a
detailed report on the matter within two Weeks.

According to the media report, carried on 14th February 2026, the victim journalist has alleged that she was
specifically targeted because of her caste. She escaped her ordeal with the help of some faculty and women police
personnel.
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Misuse of NHRC name: Commission issues pan-India notices to States, UTs

NHRC, India, has taken suo motu cognizance of the alleged misuse of its name and logo by several NGOs
registered under deceptively similar titles, raising concerns over public trust, financial propriety and institutional
credibility.

Vikash Sharma

20 Feb 2026 09:23 IST

The National Human Rights Commission (NHRC), India, has taken suo motu cognizance of the alleged misuse of
its name and logo by several Non-Governmental Organisations (NGOs) registered under deceptively similar titles,
raising concerns over public trust, financial propriety and institutional credibility.

The apex statutory human rights body said it has been receiving complaints from individuals and organisations
across the country regarding human rights violations. During scrutiny of these complaints, the Commission
observed that certain NGOs have registered themselves under names closely resembling “National Human Rights
Commission,” potentially misleading the public into believing they are officially linked to or authorised by the
Commission.

NGO Using Similar Name Under Scanner

The issue came into sharper focus after the Commission identified an NGO registered as “National Human Rights
Council (NHRC),” reportedly registered with the Government of the National Capital Territory (NCT) of Delhi in
2022.

According to the Commission, publicity materials circulated by the organisation claim registrations with various
government entities, including NITI Aayog, the Ministry of Corporate Affairs, and the Ministry of Social Justice and
Empowerment. The material also mentions an association with the “Andhra Pradesh Human Rights Council
Association.”

A visiting card linked to the organisation reportedly carries the designation “Venkatesh, State Chairman,
Karnataka,” further adding to concerns about the use of titles that may imply official authority.

‘Deceptive Nomenclature’ Raises Red Flags

Taking serious note of the matter, the NHRC observed that the use of similar names and designations such as
“Chairman” is misleading and capable of creating confusion among citizens and authorities alike.

The Commission emphasised that such deceptive nomenclature may falsely convey the impression that these
entities are part of the statutory NHRC or have been formally recognised or authorised by it to handle human
rights matters.

It warned that the continued use of such “illusory names” could erode public trust, lead to misuse of mandate,
possible misappropriation of funds, and complicate the task of public authorities in distinguishing between a
constitutional/statutory body like the NHRC and privately registered NGOs.

Earlier Warnings, Continued Violations

The Commission noted that it had previously raised concerns on various platforms regarding the misuse of its
name and logo and had informed relevant authorities to take strict action against such organisations. However,
despite these warnings, instances of misuse have continued to surface.

Notices Issued to All States and UTs

In response, the NHRC has issued notices to the Chief Secretaries and Directors General of Police (DGPs) of all
States and Union Territories, directing them to:
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Identify NGOs and individuals misusing the name “National Human Rights Commission” or operating under
deceptively similar names.

Initiate immediate legal action, including cancellation of registrations obtained in violation of norms.

Complete the necessary action within two weeks.

Sensitise registering authorities to remain vigilant and prevent similar cases in the future.

Separate Reports Sought from Karnataka and Delhi

In connection with the specific case of the “National Human Rights Council (NHRC),” the Commission has sought
detailed action-taken reports within two weeks from:

The Chief Secretary and Director General of Police, Karnataka; and

The Chief Secretary and Commissioner of Police, Delhi.

The NGO in question is reported to have its office in Karnataka while being registered in Delhi.

Protecting Institutional Integrity

The NHRC's move underscores its intent to safeguard its statutory mandate and institutional identity from misuse.
By taking suo motu cognizance and issuing nationwide directions, the Commission has signalled a stricter
approach toward organisations that may attempt to exploit its name or create public confusion under the guise of
human rights advocacy.

Further action will depend on reports submitted by state authorities within the stipulated timeframe.
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NHRC issues notice to Delhi Police over assault on woman journalist

3 Min read

Author : Asianet News Central| ANI

Published : Feb 20 2026, 08:00 PM IST

The NHRC has taken suo motu cognizance of a report about a woman journalist being physically and sexually
assaulted by a mob during a student protest at Delhi University. The attack was allegedly caste-based. A notice
has been issued to the Delhi Police.

The National Human Rights Commission (NHRC) on Friday took suo motu cognizance of a media report alleging
that a woman journalist was subjected to physical and sexual assault by a mob while she was on a professional
assignment to cover a students' protest against the UGC regulations in the North Campus of Delhi University on
February 13. According to reports, the protesters, after identifying the journalist's caste, allegedly began
assaulting her, and some reportedly threatened to parade her naked before she lost consciousness.

The Commission has observed that the contents of the news report, if true, raise a serious issue of violation of the
human rights of the victim. Therefore, it has issued a notice to the Delhi Police Commissioner, calling for a
detailed report on the matter within two Weeks. According to the media report, carried on February 14, the victim
journalist has alleged that she was specifically targeted because of her caste. She escaped her ordeal with the
help of some faculty and women police personnel.

NHRC Issues Further Notice to DCP, DU Vice Chancellor

Further, on February 16, the NHRC issued a notice to Deputy Commissioner of Police (DCP) of North Delhi and the
Vice Chancellor of Delhi University regarding the recent incident where a female journalist and content creator
was allegedly assaulted by a mob at Delhi University during a UGC protest, directing them to make an inquiry into
the case and submit an Action Taken Report within two weeks.

Details of the Complaint

The notice detailed the allegations made by the complainant, stating, "The complainant alleged that a woman
journalist and content creator was violently assaulted by a mob while she was covering a protest in support of
UGC at a Delhi University's North Campus on 13.02.2026. The complainant further alleged that the attackers
targeted her on the basis of her caste identity, verbally abused her, and physically assaulted/ attacked her,
threatened her with violence, and attempted to outrage her."

"The complainant also alleged that the incident amounts to caste-based violence, an attack on the freedom of the
press, and a serious violation of her fundamental rights to life, dignity, and personal security. The complainant
sought theintervention of the Commission in the matter and requested an impartial investigation, action against
the culprits/accused, security/safety, legal aid and compensation to the victim," the letter reads.

Commission's Directive

It added that Prima Facie the allegations seem to be violations of the human rights of the victim. As per the letter,
the Bench of the National Human Rights Commission, which is presided over by Priyank Kanoong, Member, took
cognizance u/s 12 of the Protection of Human Rights Act, 1993, in the matter. "The Registry is directed to issue a
notice to the DCP, North Delhi and the Vice Chancellor, Delhi University, with directions to get the allegations
made in the complaint inquired into and to submit an Action Taken Report within two weeks for perusal of the
Commission," the NHRC stated in the notice. (ANI)
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(Except for the headline, this story has not been edited by Asianet Newsable English staff and is published from a
syndicated feed.)
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NHRC takes suo motu cognizance of misuse of its name and logo by NGOs, issued notices to CSs of all states, UTs

Administrator| 20 February 2026

The National Human Rights Commission (NHRC), India has been receiving complaints from individual
complainants as well as Non-Governmental Organisations (NGOs) across the country alleging violation of human
rights.

While examining these complaints, the Commission has observed that several NGOs have got themselves
registered under names deceptively similar to that of the National Human Rights Commission (NHRC).

Recently, the Commission came across an NGO registered as “National Human Rights Council (NHRC)", reportedly
registered with the Government of NCT of Delhi in 2022.

Its publicity material claims, “Registered by Govt. of NITI Aayog”, “Registered by Ministry of Corporate Affairs,
India”, “Registered under Ministry of Social Justice and Empowerment, Government of India” and association with
“Andhra Pradesh Human Rights Council Association”. A visiting card apparently related to the said organisation
also bears the inscription “Venkatesh, State Chairman, Karnataka”.

Considering the gravity of the matter, it has taken suo motu cognizance of the matter. It has observed that the
name adopted and the designation “Chairman” is misleading and creates confusion.

Deceptive nomenclature misleads the public into believing that these organisations are either part of the National
Human Rights Commission or recognised/ authorised by it to deal with human rights issues.

The Commission is of the view that continuation of such illusory names may erode public trust, lead to misuse of
mandate, possible misappropriation of funds and create confusion for public authorities in distinguishing
between a statutory body like NHRC and NGOs.

The Commission had earlier expressed concern through various platforms regarding the misuse of its name and
logo and informed the authorities concerned to take action against the people behind such dubious
organisations. However, violations continue to come to its notice.

Therefore, the Commission has issued notices to the Chief Secretaries and Director Generals of Police of all the
States/ UTs to identify such NGOs/ individuals misusing the name of the National Human Rights Commission or
using names deceptively similar to it and take immediate legal action within two weeks, including cancellation of
registrations obtained in violation of norms. They have also been asked to sensitise registering authorities to
remain vigilant and take necessary action against defaulters.

Additionally, in the instant matter of National Human Rights Council (NHRC), the Chief Secretary and the Director
General of Police, Karnataka and the Chief Secretary and the Commissioner of Police, Delhi have been further
directed to submit reports within two weeks regarding the action taken against the NGO, having its office in
Karnataka and registered in Delhi.
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NHRC asks OHRC for report on lack of permanent bridge over Nagabali river

Lalmohan Patnaik | TNN | Feb 20, 2026, 18:24 IST

Cuttack: The National Human Rights Commission (NHRC) has sought from the Odisha Human Rights Commission
(OHRC) a report on the lack of a permanent bridge over the Nagabali river leaving nine tribal villages of Rayagada
district cut off and depriving them of basic amenities.

The NHRC also directed the Rayagada administration to submit a complete and updated report on the long-
pending demand for a permanent bridge over the Nagabali river in Kalyanasingpur block.

The order was passed on Thursday while considering a complaint by Jeypore-based human rights defender Anup
Kumar Patro, who cited media reports alleging administrative indifference towards the demands of residents of
the nine villages. The villagers have been seeking construction of a permanent bridge to improve connectivity and
ensure access to drinking water, education, healthcare and transportation facilities.

The commission had earlier taken cognisance of the matter on Oct 1, 2025, and sought a detailed report from the
district magistrate, Rayagada. In response, the collector and district magistrate, through a communication dated
Jan 8, 2026, forwarded reports from the zilla parishad, district manager, OSRTC and regional transport officer,
Rayagada. The reports outlined the status of road connectivity, transport services and availability of education,
drinking water and health facilities in the affected villages.

However, after perusal of the reports on Thursday, the NHRC asked for “additional and complete report, as earlier
directed, by March 29, 2026, for further consideration.” In the Feb 19 order, the NHRC further said: “Report be also
requisitioned from the Odisha Human Rights Commission as to whether it has taken cognizance of the matter
and, if so, the date thereof.” The matter will be listed again after four weeks.

Authorities have been instructed to upload their responses through the HRCNet portal using official login
credentials. The commission clarified that reports sent via email will not be entertained, while audio or video
material may be sent through speed post or by hand.

According to the complaint the villages under three panchayats — Sikaripai (Tolosaja, Uppersaja), Palam
(Argonda, Mandipar, Kusabati), and Majhiguda (Minajhola, Kuradi, Katapadu, Raghunathpur) in Kalyansinghpur
block — have remained disconnected from the mainland due to the absence of a permanent bridge since
Independence.

Villagers of these areas are struggling to get access to healthcare, education, drinking water and other essential
services. Absence of a bridge continues to isolate them even after 76 years of Independence, the complainant
alleged.


https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-asks-ohrc-for-report-on-lack-of-permanent-bridge-over-nagabali-river/amp_articleshow/128609291.cms
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-asks-ohrc-for-report-on-lack-of-permanent-bridge-over-nagabali-river/amp_articleshow/128609291.cms
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-asks-ohrc-for-report-on-lack-of-permanent-bridge-over-nagabali-river/amp_articleshow/128609291.cms

Devdiscourse, Online News, 21/02/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.devdiscourse.com/article/entertainment/3812004-
human-rights-commission-demands-report-on-journalists-assault-at-du-
protest

Human Rights Commission Demands Report on Journalist's Assault at DU Protest

The National Human Rights Commission (NHRC) has issued a notice to the Delhi Police chief concerning an
alleged assault on a female journalist during a student protest at Delhi University. The journalist reported being
targeted for her caste. A detailed report is expected from the police within two weeks.

Devdiscourse News Desk | New Delhi | India

Updated: 20-02-2026 18:51 IST | Created: 20-02-2026 18:51 IST

The National Human Rights Commission (NHRC) announced it has sent a notice to Delhi's Police Commissioner
regarding a reported assault on a female journalist at a student protest at Delhi University. The incident allegedly
occurred earlier this month on February 13.

According to media reports, the journalist was on assignment covering a student protest against the UGC
regulations. She was allegedly physically and sexually assaulted by a mob after her caste was identified during the
event in the university's North Campus.

The NHRC has requested an extensive report from the police within two weeks to address these serious
allegations of human rights violations. The journalist managed to escape with the assistance of faculty members
and female police officers.

(With inputs from agencies.)
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Allahabad HCt Awards ¥10 Lakh Compensation for Prisoner’s Suicide; Directs State to Frame Guidelines for
Custodial Deaths Akin to Motor Vehicles Act

February 20, 2026

Judgements

By Law Trend

The High Court of Judicature at Allahabad, Lucknow Bench, has directed the State of Uttar Pradesh to pay ¥10 lakh
as compensation to the mother of a minor who died by suicide in judicial custody. The Court held the State
absolutely liable for the unnatural death and directed the government to frame guidelines for determining
compensation in custodial death cases using a multiplier method similar to the Motor Vehicles Act, 1988.
Background of the Case

The petitioner's minor son, Sukhvinder, was arrested on February 7, 2024, in execution of a warrant related to a
2016 criminal case registered under the Protection of Children from Sexual Offences (POCSO) Act and the Indian
Penal Code (IPC). He was subsequently detained in District Prison Pilibhit.

On February 20, 2024, the petitioner was informed by prison authorities that her son had died in custody. The
panchnama and post-mortem reports concluded that the cause of death was “asphyxia due to antimortem
hanging,” indicating suicide by hanging from a toilet ventilator, with no external injuries found. Following an
inquest report by the Judicial Magistrate under Section 176 CrPC (corresponding to Section 196 BNSS), the
National Human Rights Commission (NHRC) directed a compensation of ¥3,00,000 to the nearest family member.
Aggrieved by the State's inaction and delay in releasing the compensation, the petitioner filed a writ petition
seeking a writ of mandamus for adequate compensation and action against guilty officials.

Arguments of the Parties

Petitioner: The counsel for the petitioner argued that the minor was subjected to torture by prison police
personnel due to the non-fulfillment of illegal demands, including a monthly extortion of ¥4,500, which ultimately
led to his unnatural death. The petitioner further contended that the respondent authorities pressured the family
to perform the last rites immediately and failed to disburse the promised compensation, thereby violating
fundamental rights guaranteed under Articles 14 and 21 of the Constitution. To support the claim for
compensation, the petitioner relied on several precedents, including Nilabati Behera v. State of Orissa, Re-
Inhuman Conditions in 1382 Prisons, and Suo Motu Custodial Violence and Other Matters Relating to Prison
Conditions (Meghalaya High Court).

Respondents: The State submitted that the death was a clear act of suicide with no material on record suggesting
negligence, misconduct, or custodial violence by the authorities. The respondents stated that the government had
already accorded approval for the NHRC-recommended ¥3,00,000 compensation. They explained that the delay in
disbursement was due to the ongoing verification of the rightful next of kin and the pending receipt of budgetary
allocation.

Court’s Analysis

The Division Bench, comprising Justice Shekhar B. Saraf and Justice Manjive Shukla, emphasized that a custodial
death casts a strict onus upon the State and demands strict constitutional scrutiny.

“Custodial torture is a calculated assault on human dignity and whenever human dignity is wounded, civilisation
takes a step backwards,” the Court observed. The Bench held that the State bears an absolute, non-delegable duty
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to ensure the safety of prisoners.

Relying on the International Committee of the Red Cross (ICRC) guidelines and the Supreme Court's ruling in Re-
Inhuman Conditions in 1382 Prisons, the Court distinguished between natural and unnatural deaths, holding that
a suicide constitutes an intentional external injury and is therefore classified as an unnatural death for which the
State is absolutely liable.

The Court noted that despite the absence of external injuries, the State failed to discharge its burden of proof.
“The explanations offered by the respondents is neither cogent nor sufficient to displace the presumption of the
death of the petitioner’s son eventuated in prision,” the Court stated.

To determine the Court's authority to grant relief, the Bench referred to the Supreme Court rulings in Rudul Sah v.
State of Bihar and Nilabati Behera v. State of Orissa, which established monetary compensation as an appropriate
public law remedy for the infringement of the fundamental right to life. The Court also cited D.K. Basu v. State of
West Bengal, reiterating that the objective of such compensation is to “apply balm to the wounds and not to
punish the transgressor.”

While addressing the quantum of compensation, the Court examined a Meghalaya High Court judgment (Suo
Motu Custodial Violence) that created age-based compensation categories. However, noting that this specific
categorization had been stayed by the Supreme Court, the Bench observed that recent higher court precedents
have consistently awarded %10 lakh for custodial deaths.

Furthermore, the Court outlined mandatory preliminary steps to be taken in all cases of custodial death, including
immediate notification to the family, prompt preparation of a panchnama, mandatory video recording of the post-
mortem, an immediate judicial inquest, and the prompt payment of initial NHRC-fixed compensation.

Decision

Allowing the writ petition, the High Court directed the respondents to pay a compensation of ¥10,00,000 (Rupees
Ten Lakhs) to the legal heirs of the deceased within a period of three weeks.

In a significant directive, the Court ordered the State Government to “frame guidelines fixing compensation by
adopting relevant and cogent parameters in awarding compensation in custodial death cases akin to the
multiplier method based on age, income and dependants as available under the Motor Vehicles Act, 1988.”

The Court clarified that the awarded compensation is without prejudice to the petitioner’s right to pursue
appropriate civil or criminal proceedings against the concerned officials.

Case Title: Prema Devi v. State of U.P. Thru. its Prin. Secy. Home Deptt. Lko. and 5 others

Case Number: WRIT-C No. 579 of 2025
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Mid-day meal row in Mahoba: NHRC takes cognisance of diluted milk video, seeks action-taken report in 2 weeks

The incident, where children were served water mixed with minimal milk, sparked outrage and led to the head
teacher's suspension. NHRC action highlights violations of children's fundamental rights to nutrition, demanding
accountability and an Action Taken Report from Mahoba authorities within two weeks.

Tirtho Banerjee Updated On: 20 Feb 2026 12:48:PM

New Delhi: The National Human Rights Commission (NHRC) has taken cognisance of a video showing a litre of
milk being mixed in a bucket of water for a mid-day meal at a government school in Uttar Pradesh’s Mahoba. The
rights body has issued a notice directing the District Magistrate of Mahoba to carry out an inquiry into the matter.
It has also said that an Action Taken Report should be submitted within two weeks.

What the notice said

The notice said that the complainant alleged that in a government school in Mahoba district, children under the
Mid-Day Meal (MDM) scheme are being served highly diluted milk, where only two packets of milk are reportedly
are mixed into a full bucket of water and distributed to students. The notice added that the complainant further
says that such a practice amounts to negligence and violates children’s fundamental rights to health, dignity and
proper nutrition, defeating the objective of the welfare scheme. The complainant sought the intervention of the
Commission and requested for an inquiry so that action is taken against the guilty officers and such an incident is
not repeated.

The notice pointed out that the NHRC has taken cognizance of the matter under section 12 of the Protection of
Human Rights Act, 1993 and directed that the Action Taken Report be submitted within two weeks.

As per the MDM scheme norms, each child needs to be given 200 ml of locally available loose milk or packaged
milk along with the freshly cooked meal.

Earlier, after the video the practice went viral, the education department suspended the school's head teacher,
Monika Soni, who was in charge of the mid-day meal programme.

Basic Shiksha Adhikari, Mahoba, Rahul Mishra, reportedly said a probe by the block education officer found that
children were given the same milk which was mixed with water. “We have suspended the head teacher and a
detailed probe is underway.” he said.

What did the video show

Avideo purportedly showed two half-litre milk packets being mixed into a large bucket of water in the presence of
the teacher in charge. It went viral on social media. The video showed a cook mixing water to the milk. The diluted
milk was meant to be distributed to the students.

The video sparked online fury and sarcasm. One user said on X: “Doodho nahaao, phulo phalo — looks like the
blessing has taken an innovative turn: two 500 ml packets of milk poured in a bucket of water. Truly, dilution has
reached this level in the state.”

“Buffalo milk is so thick that it could cause stomach cramps in children. Therefore, this solid step was taken. Milk
was mixed with water. Hail the mid-day meal, hail the nutrition scheme,” another user wrote.

Earlier incidents

However, instance of irregularities in mid-day meals have been reported in the past as well. In October 2021, five
litres of water were reportedly mixed with two litres of milk at a government school in Meerut. In November 2019,
a video had surfaced from a Sonbhadra school showing a cook mixing one litre milk in a bucket of water to be
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served to around 81 students. In August 2019, a viral video showed a woman distributing rotis and salt as a mid-
day meal to children at a primary school in Mirzapur.
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NHRC, India takes suo motu cognizance of the reported physical and sexual assault on a journalist covering
students’ protest in the North Campus of Delhi University

By iednewsdesk | February 20, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that a
woman journalist was subjected to physical and sexual assault by a mob while she was on a professional
assignment to cover a students’ protest against the UGC regulations in the North Campus of Delhi University on
13th February 2026. Reportedly, the protesters, after identifying the journalist's caste, began assaulting her and
some also threatened to parade her naked before she lost consciousness.

The Commisslon has observed that the contents of the news report, if true, raise a serious issue of violation of the
human rights of the victim. Therefore, it has issued a notice to the Delhi Police Commissioner, calling for a
detailed report on the matter within two Weeks.

According to the media report, carried on 14th February 2026, the victim journalist has alleged that she was
specifically targeted because of her caste. She escaped her ordeal with the help of some faculty and women police
personnel.
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Odisha CM Mohan Charan Majhi Questions Previous Govt Over Mandi Infrastructure and Storage for Farmers

By: Suparjya Swain

Date: February 20, 2026

Bhubaneswar: Odisha Chief Minister Mohan Charan Maijhi raised concerns over the development of mandi
infrastructure and storage facilities for farmers during proceedings in the State Assembly.

He questioned whether 24 model mandis had been established over the past 24 years, stating that those
responsible should come forward to respond. The Chief Minister further asked about the storage arrangements
that were created during the previous tenure and what concrete plans had been implemented for the welfare of
farmers.

He noted that had an adequate number of warehouses and storage facilities been constructed at the time, the
current challenges faced by farmers could have been avoided.
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Surajkund fair tragedy: Compromising essential elements ‘quite unfair’

Created On: 20 Feb 2026 2:19 PM IST

By The Hans India

Taking cognisance of the deadly swing collapse incident and “systemic deficiencies” observed at the recently
concluded Surajkund International Crafts Mela, the Haryana Human Rights Commission said that no fair, or large
public event will be allowed without certification of a multidisciplinary technical committee.

The commission has also called on state government and all concerned authorities adopt a zero-tolerance
approach towards compromise on public safety at mass gatherings.

The accident at the mela in Surajkund in Faridabad district on February 7 occurred when the high-speed
pendulum ride, carrying about 19 people, tilted and crashed onto the ground. Inspector Jagdish Prasad (59), who
was on duty at the venue, died while trying to rescue those trapped. Twelve others sustained injuries in the
collapse. The commission, comprising Chairperson Justice Lalit Batra and members Kuldip Jain and Deep Bhatia,
in an order dated February 12, called for detailed reports from the concerned authorities.

Taking suo motu cognisance of a media report about the swing collapse incident and the “systemic deficencies”,
which the HHRC observed at the mela during a visit, the commission said that no fair, festival or large public event
shall be permitted to commence without prior certification of a multidisciplinary technical committee, comprising
structural engineers, electrical safety experts, fire officers and disaster management officials. Mandatory third-
party safety audits of all amusement rides, gates, stalls and temporary structures shall be conducted before
formal inauguration and at regular intervals during the event.

Dedicated emergency response teams, ambulances, fire tenders, first-aid centres and trained rescue personnel
must be deployed at strategic locations, the commission noted. A “fair (mela) must be fair in all perspectives,”
meaning that, along with cultural celebration and economic activity, equal emphasis must be placed on safety,
accessibility, accountability and human dignity, the commission observed. Any fair that compromises on these
essentials becomes, in effect, “quite unfair” to the public, it noted. Assistant Registrar, HHRC, Dr Puneet Arora, said
that the commission has also sought detailed reports from the authorities.
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Custodial Death | Prisoner Suicide Attracts Absolute State Liability: Allahabad High Court Awards 10 Lakh
Compensation

By - Sparsh Upadhyay

Update: 2026-02-20 13:04 GMT

The Allahabad High Court (Lucknow Bench) recently held that the State is absolutely liable for the unnatural death
of a prisoner in its custody, even if the death is a patently unnatural suicide.

A Bench of Justice Shekhar B Saraf and Justice Manjive Shukla ruled that the right to life and human dignity
guaranteed under Article 21 of the Constitution of India is an intrinsic, inviolable and omnipresent right extended
even to an individual who is illegally arrested and detained by the State.

The bench thus allowed a writ petition filed by one Prema Devi, seeking compensation for the unnatural death of
her minor son in District Prison Pilibhit.

While directing the respondents to pay compensation of Rupees Ten Lacs to the legal heirs of the deceased within
a period of three weeks, the bench also asked the UP Government to frame guidelines fixing compensation.

It added that the government must adopt relevant and cogent parameters for awarding compensation in
custodial death cases, akin to the multiplier method based on age, income, and dependents, as available under
the Motor Vehicles Act, 1988.

Briefly put, the petitioner's son, an undertrial in a POCSO case, had died by suicide on February 20, 2024. He was
found hanging from the ventilator of a prison toilet.

The National Human Rights Commission (NHRC) earlier recommended a compensation of ¥3,00,000/-. However,
due to the inaction of the authorities, the same was not paid and hence, the petitioner approached the High
Court.

It was categorically claimed that the deceased was subjected to torture by the police personnel due to non-
fulfilment of illegal money demands for relief from such torture, which ultimately resulted in his unnatural death.
On the other hand, the state argued that the deceased died by hanging himself. It was contended that the
incident was an act of suicide and there was no material on record to suggest any negligence, misconduct or
involvement on the part of the respondent authorities.

It was further submitted that once the identification process is complete and the requisite budgetary allocation is
received from the Government, the approved compensation shall be released in accordance with the law.

The bench, however, rejected the State's endeavour to evade responsibility as it observed that custodial death
depicts one of the most serious challenges to the protection of fundamental rights within the Indian Justice
System.

Justice Saraf, writing for the bench, stated that it is 'flabbergasting’ to note that there is no express mandate in
our Indian Constitution for the grant of compensation for unlawful detention or custodial death.

The court added that if the death in custody occurs naturally, then the State cannot be faulted with it, but if the
death is caused unnaturally, then the State is absolutely liable for its act/omission which resulted in the death of
an individual.

The Allahabad HC also relied on the Supreme Court's landmark judgment in Rudul Sah v. State of Bihar, wherein it
was observed that refusing to pass an order of compensation for the deprivation of fundamental rights would be
doing mere lip-service to the right to liberty.
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The Court also took into account the Supreme Court's rulings in Nilabati Behera v. State of Orissa and D.K. Basu v.
State of West Bengal, wherein it was noted that monetary amends are an appropriate and effective remedy based
on the principle of strict liability, to which the defence of sovereign immunity is unavailable.

Notably, while deciding the quantum of compensation, the Court examined a Meghalaya High Court judgment
(Suo Motu Custodial Violence) which categorised compensation based on the victim's age.

However, the Division Bench refused to follow it as an authoritative precedent, observing that the said judgment
had been stayed by the Supreme Court in The State of Meghalaya Vs. Killing Jana.

Against this backdrop, the Court noted from the undisputed records that the deceased was in the custody of the
State and had committed suicide.

The bench said that while there may have been circumstances surrounding him which drove him to take such an
extreme step, the State was, however, absolutely liable for the unnatural death of the deceased.

"...an amplified duty is cast upon the State for the death of a prisoner in custody of police without any exception.
No State can shirk its duties and responsibilities for providing better facilities to prisoners. Accordingly the case of
custodial death is made out in the present case", the bench remarked.

In view of this, the Court concluded that it was a clear infringement of constitutional protections, warranting
intervention under Article 226 of the Constitution

Consequently, the Court allowed the writ petition and directed the State to pay ¥10,00,000 as compensation to the
legal heirs within three weeks.

Going a step further to institute systemic reform, the Court mandated four preliminary steps to be strictly
followed in all future cases of custodial death:

A. The family members of the deceased must be informed immediately by the jail authoritiees about the death of
the deceased. A panchnama with independent panchas shall be prepared immediately on the spot in accordance
with Section 174 CrPC (corresponding Section 194 BNSS) without any delay.

B. A post mortem examination must be conducted promptly mentioning the cause of death without any delay.
The video recording of the post mortem examination in case of custodial death of the deceased must be
mandatorily carried out.

C. An inquest report by the judicial magistrate concerned must be submitted in accordance with Section 176 CrPC
(corresponding Section 196 BNSS) immediately after considering all the witnesses, post mortem report and
panchnama.

D. The monetary compensation in order to provide solace to the next of kin of the deceased in custody must be
paid as fixed by National Human Rights Commission after considering the peculiar facts and circumstances of the
individual custodial death case

Case title - Prema Devi vs. State of U.P. Thru. its Prin. Secy. Home Deptt. Lko. and 5 others 2026 LiveLaw (AB) 91
Case citation : 2026 LiveLaw (AB) 91
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Allahabad High Court orders UP government to pay 310 lakh to family of minor who died by suicide in jail

The Court also directed the State government to frame guidelines for payment of compensation in custodial
death cases.

Bar & Bench

Published: 20th Feb, 2026 at 6:58 PM

The Allahabad High Court on Friday directed the Uttar Pradesh government to pay a compensation of 10 lakh to
the legal heirs of a minor, who died by suicide inside the Pilibhit district jail in 2024.

A Division Bench of Justice Shekhar B Saraf and Justice Manjive Shukla opined that there may have been some
"circumstances" that drove the minor to take such extreme step but the State was absolutely liable for his
unnatural death inside inside the jail.

No State can shirk its duties and responsibilities for providing better facilities to prisoners, the Court said while
declaring the minor's suicide to be a case of custodial death.

The Bench noted that the Supreme Court has categorically held that a suicide inside a prison would be an
unnatural death for which liability would squarely fall upon the State.

"This Court finds that the death of the deceased occurred while in custody and control of the State authorities,
and that the material placed on record unmistakably establishes a violation of the fundamental rights guaranteed
under Article 21 of the Constitution of India," it held.

The minor was facing rape charges in a 2016 case under provisions of the Indian Penal Code (IPC) and Protection
of Children under Sexual Offences (POCSO) Act. He had undergone imprisonment of about three years and ten
months before he was granted bail in February 2022.

However, he was arrested on February 7, 2024, after he failed to appear before the trial court. On February 20,
2024, he hanged himself inside the prison. A magisterial inquiry later confirmed the cause of death and observed
that there was no information regarding any harassment or instigation by jail authorities.

National Human Rights Commission in 2024 ordered a compensation of ¥3 lakh to the family of the minor.
However, after the State failed to pay the amount, the minor's mother moved the High Court.

It was alleged that the minor was subjected to torture by police in jail due to non-payment of illegal demands
including a monthly payment of ¥4,500.

However, the State denied the allegations and also said that minor had died by hanging himself. It was argued
that there was no involvement of authorities in his death.

However, the Court ruled that the State was absolutely liable for unnatural deaths inside prisons.

"The explanations offered by the respondents is neither cogent nor sufficient to displace the presumption of the
death of the petitioner’s son eventuated in prision. Accordingly, the onus which squarely lay upon the State to
account for the circumstances leading to the death, has not been satisfactorily discharged. The contention of the
State that the death was due to suicide and was not an unnatural death does not hold water as has been
categorically demonstrated by the judgments as discussed above," the Bench said.

The Court also expressed surprise that Indian law has no express mandate for grant of compensation for unlawful
detention or custodial death.

"India has ratified to the International Covenant in Civil and Political Rights, 1966 wherein Article 9(5) states that
“Anyone who has been the victim of unlawful arrest or detention shall have an enforceable right to
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compensation”. In consistence with the above ratification, India owes its obligation to the international
community. Furthermore, the Law Commission of India, in its 273rd report on implementation of United Nations
Convention Against Torture, has observed custodial violence marked by weak accountability, lack of transparency
and institutional protection of errant officials," the Bench said.

Thus, it directed the State government to frame guidelines for payment of compensation in custodial death cases,
similar "to the multiplier method based on age, income and dependants as available under the Motor Vehicles
Act, 1988."

The Court ordered the State to pay the compensation of 310 lakh to the minor's family within three weeks,.

It also clarified that the direction shall be without prejudice to the right of the legal heirs to pursue appropriate
civil or criminal proceedings against the officials concerned.

Advocates Rama Kant Dixit and Uday Kumar represented the petitioner.
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Commission practice exists, must be stopped: Karnataka PWD Minister Satish Jarkiholi

ANI | Updated: Feb 20, 2026 14:27 IST

Bengaluru (Karnataka) [India], February 20 (ANI): Karnataka PWD Minister Satish Jarkiholi said commission
practices in government departments have existed over time and called for action to end them amid allegations
and protests by contractors.

Addressing a press conference on Friday, Jarkiholi said, "It was there yesterday, it is there today, and it will be
there tomorrow. It's difficult to figure out at what level it's happening. Someone is on one side, someone is on the
other... It's there today, and it will be there tomorrow. We need to put a stop to this."

The remarks come against the backdrop of protests announced by the Karnataka State Contractors Association
(KSCA) over pending bills. The association had called for a strike at Freedom Park in Bengaluru, alleging that the
government has arrears of about Rs 37,000 crore from various departments for the period between 2022-23 and
2025-26.

The KSCA said it has held multiple meetings with Chief Minister Siddaramaiah, ministers and government
secretaries, but claimed that no resolution has been reached. The association alleged that scheduled meetings
were postponed without reason and that representations to the Public Works Minister and Deputy Chief Minister
DK Shivakumar did not yield results. It has demanded immediate clearance of outstanding bills, maintenance of
seniority and release of funds in one instalment.

Meanwhile, Karnataka BJP leader R Ashok alleged irregularities in the handling of contracts. "On the contractor
issue, some ministers have become package ministers. KKRDB has given many jobs to Andhra people. Telangana
is getting better after the Congress government came. The contractors there and the ministers here have been
match-fixing," he said.

The KSCA has urged contractors across districts to stop ongoing works and participate in the protest, stating that
office bearers are touring districts to mobilise support. The issue has triggered a political exchange between the
ruling Congress and the opposition BJP. (ANI)
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Chhattisgarh: Muslim Group Seeks Action Over Communal Incidents Targeting Minority Community

By Waquar Hasan | February 20, 2026

NEW DELHI: A Muslim organisation, the Raza Unity Foundation, has called for a fair investigation and strict legal
action following a series of recent incidents in which members of the Muslim community were allegedly targeted
in Chhattisgarh.

On Thursday, members of the Foundation submitted a memorandum to local administrations in several districts,
including Korba, Surajpur, Raipur, Bijapur, Khairagarh, Koriya and Durg. The memorandum was addressed to the
Governor of Chhattisgarh, Chief Minister Vishnu Deo Sai, the Chhattisgarh Minority Commission, the National
Commission for Minorities, the National Human Rights Commission (NHRC), and the Chhattisgarh Police
headquarters in Raipur.

“It is respectfully submitted that recently in Chhattisgarh State, some serious and condemnable incidents related
to the minority community have come to light, due to which an atmosphere of fear, insecurity, and social tension
has arisen in the state,” the memorandum stated, a copy of which The Hindustan Gazette has reviewed.

The Foundation cited multiple incidents across the state.

In Dutkaiya village of Gariaband district on February 1, a mob allegedly vandalised and set fire to more than half a
dozen houses owned by members of the Muslim community. At least seven police personnel were reportedly
injured while shielding over two dozen people, including women and children, from a mob numbering in the
hundreds for several hours.

In another incident, a Muslim vendor was allegedly assaulted and abused by a man identified as Ajay Tiwari after
he checked the vendor’s identity card. A video circulating on social media purportedly shows the accused saying
that “the vendor is a Pathan and he sells after spitting into their products.” An FIR was registered, and the accused
was arrested.

In Devbaloda-Charoda in Durg district, during a Mahashivratri fair, incidents were reported involving Muslim
traders allegedly being targeted. According to the memorandum, they were abused with religious slurs and
prevented from conducting business after being asked to produce Aadhaar cards. Acting on a complaint by
Mohammad Ismail, Bhilai police registered a case against Bajrang Dal leader Pradeep Sinha and several others.
A two-day fair had been organised in Devbaloda-Charoda for Mahashivratri. On February 16, Bajrang Dal workers
allegedly accused a Muslim trader of concealing his identity to conduct business. The memorandum states that
Muslim shopkeepers at the fair were misbehaved with, insulted in the name of religion, and subjected to vulgar
comments.

In another case in Durg district, hate speeches were allegedly delivered following a dispute over the burial of a
Muslim woman in Janjgiri village, where only four Muslim families reside. The village does not have a designated
Muslim burial ground. The families had sought permission to bury the deceased on a piece of land, but Hindu
organisations reportedly objected.

“The above incidents are related to social harmony, law and order, and the rights to equality, security, and
freedom of religion granted by the Constitution,” the Foundation said in the memorandum.

The organisation has demanded a high-level, impartial inquiry into the incidents, strict legal action against those
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responsible, compensation and security for the affected families, and administrative measures to prevent
recurrence. It also called for meetings to be convened to maintain communal harmony across the state.
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NHRC takes suo motu cognizance of assault on journalist covering DU students' protest in North Campus

ANI | Updated: Feb 20, 2026 19:38 IST

New Delhi [India] February 20 (ANI): The National Human Rights Commission (NHRC) on Friday took suo motu
cognizance of a media report alleging that a woman journalist was subjected to physical and sexual assault by a
mob while she was on a professional assignment to cover a students' protest against the UGC regulations in the
North Campus of Delhi University on February 13.

According to reports, the protesters, after identifying the journalist's caste, allegedly began assaulting her, and
some reportedly threatened to parade her naked before she lost consciousness.

The Commission has observed that the contents of the news report, if true, raise a serious issue of violation of the
human rights of the victim. Therefore, it has issued a notice to the Delhi Police Commissioner, calling for a
detailed report on the matter within two Weeks.

According to the media report, carried on February 14, the victim journalist has alleged that she was specifically
targeted because of her caste. She escaped her ordeal with the help of some faculty and women police personnel.
Further, on February 16, the NHRC issued a notice to Deputy Commissioner of Police (DCP) of North Delhi and the
Vice Chancellor of Delhi University regarding the recent incident where a female journalist and content creator
was allegedly assaulted by a mob at Delhi University during a UGC protest, directing them to make an inquiry into
the case and submit an Action Taken Report within two weeks.

The notice detailed the allegations made by the complainant, stating, "The complainant alleged that a woman
journalist and content creator was violently assaulted by a mob while she was covering a protest in support of
UGC at a Delhi University's North Campus on 13.02.2026. The complainant further alleged that the attackers
targeted her on the basis of her caste identity, verbally abused her, and physically assaulted/ attacked her,
threatened her with violence, and attempted to outrage her."

"The complainant also alleged that the incident amounts to caste-based violence, an attack on the freedom of the
press, and a serious violation of her fundamental rights to life, dignity, and personal security. The complainant
sought theintervention of the Commission in the matter and requested an impartial investigation, action against
the culprits/accused, security/safety, legal aid and compensation to the victim," the letter reads.

It added that Prima Facie the allegations seem to be violations of the human rights of the victim.

As per the letter, the Bench of the National Human Rights Commission, which is presided over by Priyank
Kanoong, Member, took cognizance u/s 12 of the Protection of Human Rights Act, 1993, in the matter.

"The Registry is directed to issue a notice to the DCP, North Delhi and the Vice Chancellor, Delhi University, with
directions to get the allegations made in the complaint inquired into and to submit an Action Taken Report within
two weeks for perusal of the Commission," the NHRC stated in the notice. (ANI)
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NHRC seeks Delhi Police commissioner's response on 'attack' on 'journalist' on DU campus

NewsDrum Desk | 20 Feb 2026 18:50 IST

New Delhi, Feb 20 (PTI) The NHRC on Friday said it had issued a notice to the Delhi Police chief in connection with
the alleged assault on a "woman journalist" at a student protest on the Delhi University campus earlier this
month.

The National Human Rights Commission said it had sought a detailed report from the police commissioner within
two weeks.

The NHRC has "taken suo motu cognisance of a media report that a woman journalist was subjected to physical
and sexual assault by a mob while she was on a professional assignment to cover a students' protest against the
UGC regulations in the North Campus of the Delhi University on February 13," it said, citing a news report.

The protesters, after identifying the journalist's caste, began "assaulting" her, and some also threatened to
"parade her naked before she lost consciousness," the statement said.

The commission observed that the content of the news report, if true, raises a serious issue of violation of the
human rights of the woman.

According to the report, carried on February 14, the "journalist has alleged that she was specifically targeted
because of her caste. She escaped her ordeal with the help of some faculty and women police personnel,” it said.
PTI KND VN VN
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AT AHATfYeR N 7 it faeafdenera & v Afgen uaeR & gy arde 3R I Iciis A ol Wd: I3 foar g1 s 3
feett gfor smgad Y Afew St o <t Targ A fawga Ruié #ift &1 78 ger 13 trad H 81

HighLights

TG IRE! A B TAGR IS A T W A3 |

faeett gfere smgad ot &t wdTe & Ruté 37 @t Aifew

Sf & TR UR YFABR ! LA g9 T 3R |

SITRUT HaTGaTdl, 7% faeet! | AR AFANESR SN (TTI3RE!) A et fasafdenea (1) & =1ef dhuw d 8 ugsH har e T8
Afgell tFaR & fdart @ ARdie R A4 Idis & A 1 Td G T g1 ST A foeedt gfold g &bl Aifed St e &t
gtarg # faeqa Raid 7t g1

3 geT 13 A i & 5Ta et fAeafdenera el dhuw & gofieht Famt & oty & vaef= o« g1 o1 weefa &t Ruifén st ugeh afgen
TR &t iz 7 B8R forar 3k 3T a1y 919g easR G ol

Hifzar RaY & garat @ T 7 gt o ueHaRAl A uaR &t S1fa ug=a A & s1e 39 fR2m=r s=man 3Ry g o ofts 3 Sads ary
ARdte &, d1 Iafie fhar a 38 fFde gam fr gmdh oft & gadt & R TAHR dgier gt 1S ot a1 A 5 fAer! ok Hid iR A
Afgell gfcrareniiial & geaatu 9 39 Grf&d arer fMAehren ma 2

SN A gt & o afe gamaR Ruid § @ v ok a8} arfaa gia & df I8 9 haet Uah Afgar i kAT R gaer § afes sifveafaa &t
AT SR HIf$AT S Wi HRIYUIE TR+t TR U% @8 el &1 TIUTNRAT = feeeh gfeld & 319 doh Gol YHIATSR, STRIfUd! St
ugaH, Ruart &t fRafq, difsdr & gram sik St &l umfa & et faxqd Seeert 7t 81

3T TR 7 R T & fob 38 UteR g1fdea v & SR 39 STfavd uga & SeR WR AT a4/ ™T | ST 3 T
forar g foh gfere Rl ured 814 & &g Arel bl afler o 1t &l shrars, srmasges fAwReY 3k fAder St fahg gt
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S o Rramdl e NHRC 3 Reeeht gferer st it < e 12, 3 g0t & et Reté

Vivek Awasthi February 20, 2026

T AHaTfdeR 3Rt (NHRC) 7 Tes Hifgar Rutd o1 @a: I3 foran 81 S gt man & 1o 13 wrast 2026 ot fReedt favafadener
& A1 Fug # i et & Rems st & Aty uged @t sar a=at & R Ueh Afge UFaR & a1 offg 3 ardie fi ofik 74
Itz fomam

Hifsar Ruté & garfaes, uaeMeIRal 4 uehR <l STIfd T UaT ey 39 R gHell fohd 3R G A 38 1 37T H gA i aweh! off
& S5 915 98 JgIT 8 T

ST 7 U & foh afe gomeR Rl § & 78 SHeR! @@l 8, af a8 difsar & AFanigeR! & Seetad i TR g1 Sa1d! 81 39y,
JTANT 7 fewett gfeld SIRad ! Aifed SIRT &he &f 9wdTg & HiaR 39 Ae W fawqa RUIE AR g1 g1etifcs, STl 3 UsfehR T ATH =gl
ferar 81

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that a

woman journalist was subjected to physical and sexual assault by a mob while she was on a professional
assignment to cover a students’ protest against the UGC regulations in...

— ANI (@ANI) February 20, 2026

14wt 2026 i Uehriid Hifgar Ruld & rgaR, difed goeRr 3 3Rig o ¢ foh 38 A9ty &9 & Ikl Shfd & ot fAemr s=man
T 7| 98 $© et 3R Afgen gioenitial Y Aeg & 39 YI1aE g1 § fohelt avg s ket

geger 3 faart = @1 wgr ar?

AfgeT gegar S faart & 39 At # uaeRl &t gdr {6 ag gofiet & 73 Rawl et an] et Y 7 Bl dar gt 1@ Tl &t dhar
A o g 1Y 77 off | ITehT g1 & b Sk po R aifSat Hierer Hifsam IR anRe gu & 3R 39 asig € o a7 Ugdl 4 81 35
Qe 59T @ 91

Afee JeefaR T RIY 2 foh geeiarival 3 3u@ 3! S1fa gt ok fohe 39 wR gxen o fam w3 faardt 3 ogr, A oty e &t
HeR e s AT | 399 Ugel foh # ST Aiges Mepret Urdt, iR Ui @e Ueh afa A IR-IR #R1 ATH Aok Hgt S i hif1er i1 5id
7 309 gpT o ArHel &1 & af S8 A7 A1 3R STfa g@t | A7 I ST AT a1 3R gt ok R g ATl §9h |G HIHel 3R 96
upId

B famt A et fob aga AR vl A 38 Ok foram ofR gHet et <hl ahlfier &1 et et g 8 foh ofig & enfiret «fivit 3 38 aeTiehR
<t erveh &Y 3R gt foh 3¢ 11 37T | AT SITQAT | 1T &, oie! o ¢ st &l cere did fam ger R & 68 rsdl # 98 99H W)
gasiH 8 gob &1 ol & A¢ AgHT & qrela ofRk fokiy # &g IR &l amHa-am o g &

g H UGC & 7Y ot ot e uaeF & SR srara

faeett gfafeldt & gofie & v FaHt @l e gu uee & Amet A g1 faare gt mar 81 gan ag & & sifer sfear 3w waifduem
(3TTHT) & HRiehd( STaT [ehaR I S T 31TE Teree! | Foftelt & Y FA7HT & fadtey & e o= <@ & df 59 3R Uah Afgar Joer 3
ARt & o ueHaIRAl R 3¢ 19 ARUIE 3R BSBIS T &I AR T
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feua & STTET: SATGIEIG §TeahIc = ¥ 10 ARG J3Tast hl Haer e, Aiex arge srfafad &t asf &R Mesars I i hal

February 20, 2026 | Law Trend -Hindi

By Law Trend

SATEIEIG GISehIC i Td-TS, UlS = <ITRIeh faxreid # TSI ehe dTel Yeh ATGIeNT Sl Af 3l 10 TG ST T TSI o T 3R Ta
AR Fl [Fger fear &1 SIE A 59 smrepide Hid & Ay 59 ot quf ®u ¥ Siareqs 7M1 3R WaR i Fger fear & ag Atex arg=
JfafAaH, 1988 & ‘AR (T[0Teh) HhiHel i st UR fRRTEd # Hid & Arell H Jarast dg & & fag faen-fAder dar &
ATt Sl gE YA

gTfIehTeRd| o ATETeRT d¢, F@fdax st 7 Tast, 2024 t IRTR fhar mar a1l g Reart 2016 & A sraRert & a<dl r dRefor
(difer) rfafae iR YR €8 |fgaT (IPC) & d8d Goi Yeh SMTURITEE ATHE & aRe o TUTe J ol 718 off | 38 918 39 dletrafia
fSre St & @ mar o

20 e, 2024 &t Sid SHfARIRGT 7 anfaereral et gamm <t foh 37 a9 di fevraa & /i gt 78 &1 v ok ulkenrda Ruté # #iq
T HIRUT “Thid! & HRUT 3H geAT” (asphyxia due to antimortem hanging) SaT™T T, ST AT & WG & Fchens gl
et T 37R URT T ATI IRR TR ohis d1g<l Aie gl uts 718 it | &1 176 CrPC (ada™ & 4Rt 196 BNSS) & dgd =1iis afoee
GRT Uedd i RUIE & 918, UE AFar@eR ST (NHRC) = Feread aRe= et ¥3,00,000 3 amast o1 fHaer G| Isa @R
GIRT 39 3T ot STRT e B ol T T 38t SR FAfShadT & efeer gtene, anfaieprerat 3 3faa gamast ofk adt sifdremiia & f@ems
HIRATS Y 7T & g Re anfrent qrR &

geii i geftal

ITRAehTeRd: ATRIehTehd! & aohict 3 Geftel ot foh Sict o Gfoteenfaal GIRT 3Tder AT bt GRT =1 eheet UR ATGIONT eht ATAATE &t TS | 3T
TATSAT § 2 & foIg 4,500 Y ATAes awgett i AT emfet off, fSrerch HROT sfdd: SHeh! STuTehies Hid g3 | ATfchrehdf = I8 +ft
ARG TR foh StfdepTiRat 3 gRaR W gd ifdH HE&hR & ol gare STelt 3R arar fesar rar garrers +ff 761 faar, it d@fder &
3T 14 3R 21 & dgd g g Hifeies SifaehRI o Ieeie §1 Garrast & ard & T & fefrerd Sg1 a8 Igra w54, -s7gHT
3120 39 1382 e, 3fR AuTeld §EhIE & Wd: T3 heciSdet aqrdeid HTHe! ohl gaTall faaT 1|

gidaTdl (757): 5T TRBR 3 T o o I8 T ®Y & AT T A AT 3R RepiS IR THT P Tgd 61 ¢ ot SRIRAT hl
3R ¥ FATIRATE!, TR AT fGeed | g4 o1 Thd 3aT 811 I5d 7 I foh TR NHRC gRT 31218 ¥3,00,000 & F3Tast i ugat
B Tt & gt B1 3T A 38 T BRUT Yok & A4 Rcheaw aRe & e &Y et &t ufthar ok soidiy sirdes urd g1 s
T

CAERCEC K|

ST AR off. T R e dsiia e F @edis 3 39 a1d IR SR e foh fGrrad & Jid I5a ) o & et srerd! 8 ok
3% 1T el Gaenfaes STra &t SMTasgehar gidl &

hic A feuaoft &Y, “fewrad & gt Aty TRAT 1R Teh GRaSid e § iR Sta oft Aty 1iker et 39 uged! 8, df 99adl Geh haH
UI® Teft Sireht g1” dies A | foh hidat St grem gfeRa o wsa o1 qut 3ik srgwiarviia (non-delegable) shded g1

g B STt g ¥ i (ICRC) & faem-fFdert &l O-ggH heleid g 1382 fosa aret & gofta whié o thael R w14 od
g, I 7 UThfdeh 3R SrwTehfces Hial & st 3faR TE fham| &I = AT foh S8 Teh STHgEie: i T3 arest 9ie (intentional
external injury) & 3fR 3afAIT 38 ek 3TuTehiae Hid & U & arfiepa fabar smem, S g o gof ®u & SwRer 81

HIC = 39 19 W 7R ok o arest et i rgufRifa & sTas]g, 9 ¥9d &1 ¥R (burden of proof) 38M # fathe @1 i< 7 &g,
“gfcarfeal gRT faw T e 7 at 319 8 3R 7 gt 39 RN St @RS A & folg it § fob anfeienrendt & d¢ 6 7 St 7 g8 1"
Ed UaTH A & 37U HfYBR &l T & & g, fis A vgel 18 a1 fIgR A5 3R Herrerd) g s 14T 757 # ot hid &
et a1 da foa, fored Hifeles SiffiepR & Iecie & foiw Hifaes Famast @l ardifAes s & dgd e 3fEd I AT 1T 2Tl
313, I ST UfEH ST 5T 1 g1l ad gU hIc 7 ale=ran oh T Jairast ol 3827 “81al U ARGH o1 § 7 o Seete-iehd!
af3a e
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H3ATerSt ehl A TR Tl ehid §U, eI = HETeTd gISehlc eh Teh thiel TR AR foharn fSad 39 & SR R garrerst <t Aiforai a=1g 71s off|
glelifeh, g HIc @i g fob Goftw i A 3 fafre afienvor oz ek v &1 8, dts = gTeT & Iea =AraTerdl e S+ thfell OR W4T fehar
o feeraa & #id & g ahmarR 310 g a1 gammasT f&ar mar &

£ 37T, hIC = fgxred # Hid o gl A1 J 3BT S aTet SHfHard U9 SheHt Sl 3@ifchd fohar, fSas gikar ot dhra ga-T
31, IR UTHTHT dIR AT, UReHTEH bl Sifart difsat RepifS, dehrer =imfies S (inquest) 3k NHRC gRT a3 fohg Q Ui
AT T TR YT A g

e

ke aTf<renT @l ThR Hd §U, gTeahic A Ufdariaat et FAqer fa o & der aearg i srafd & +fiaR e & g arikEt st
%10,00,000 (36 7RG FUA) T FITTSIT 37GT A1 |

Teh AgaqUf fAGer #, i A 57 TRR i 311 faan foh ag “Aier arg sifaffem, 1988 & dgd Iudtess 39, 3 SR Sfdf w
TR otk (multiplier) Ugfd & TH HEciiSae 3U o HAHe! H AT o & fely UrEfiien SR 314 ATEs! @l 37oTd gg fasr-
fAder dAR 1"

HIc = g5 ot wE fhar {6 g gemasT arfdedl ot Hefad siferenriat & fEemd 3faa AmTies (civil) At saRTfae (criminal)
FHRIATE! Y et & YRR F a8 |
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Higell TSIehR UR §Hel & AHet H fdeet! Gfeld e ehl ATETaehR STNT ol Aifed

By VocalTV Desk | Feb 20, 2026, 18:28 IST

7% faeeft, 20 wradt (R.4.) 1 s AFaTfaeR ST (TegeiRE) A fiwett fasafdenera & St ufver & ueh Afgell T5aR & 19 53
FERAT I AT TR Wef: T foram| a3 g8 " 7 et gfes smgert @l Aifed STt e &Y T & Hiar fakga Raté Hio &
A fRar g

SN A YPEhAR ! T foh 14 TR I URITAT WeRi o AR I HeAT 7Td 13 WA} i 8, S1d Yob Algell UFhR faeett
feafdemera & il duw & Feftelt et & R g @ ol & ARty ueef= &l day e 718 ot

ifSd TaeR &1 3R & foh g 7 ITh! ST &1 gaT ot & 918 39 A9y T & F2m1 S| URier St & GRM g 3 UFhR &
1Y RN ARIE 3R T4 It fohar| uaeienial & TR &l ' S/aeT & gAY &l aFeh! &, foiedh 915 ag daier g 18| difgar
Fo fAerl ok Afgen giarwenfial i Aeg @ 39 warag AT & 59 P
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AT TR W §Hel &1 AT NHRC 7 faeett gfeld SffisR ot 91 Fifed, 2 o # At Rald

By a1 fdg | Online News Editor

Feb 20, 2026 08:57 PM IST

T foeeft| T AFaTfieR ST (TuaeTRet) 7 facett fasafdened 3 Skt aRER # e Afeat TR & A1 §8 Jekdl I el R
T e foran| o A 59 Ae | fieeh! gio siged ot Aifed SR o &Y ITg & iR fawga Rald diua o fder fean &1

SN A YPEhAR ! T foh 14 TR I URITAT WeRi o AR I HeAT 7Td 13 WA} i 8, S1d Yob Algell UFhR faeett
feafdemera & il duw & Feftelt et & R g @ ol & ARty ueef= &l day e 718 ot

ifSd TaeR &1 3R & foh g 7 ITh! ST &1 gaT ot & 918 39 A9y T & F2m1 S| URier St & GRM g 3 UFhR &
1Y RN ARIE 3R T4 It fohar| uaeienial & TR &l ' S/aeT & gAY &l aFeh! &, foiedh 915 ag daier g 18| difgar

Fo ferenl 3R Afgen gfadensiial 6 Aeg @ 39 waras fRfa @ s= Pepett
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YTHS ATHI & AR AHATISRR SIS 719 I 8l 38T GBI

by Devendra Sharma | February 20, 2026

TN ga ud, a1t g |fa ofk gferw Agrderel @l fag st srars & Adar

g QSIS 3 AFAESR SN & A § ffed Jead YT A1 & Usiieheor e forar g

T3 feett, (TR Mga =oT) | 32T ¥R A g 1R TRBRY WiTS1(Tsi13) gRT AET AFATEBR R & 17 § At Jeid yres At @
GSTIehRuT e o ATHe | T AMATEHR SRINT (TITTSIRYT) = Wd: @37 foiam g1 misuse of National Human Rights
Commission name and logo

AT AFAIfIPR SMNT(TTTTSRET) i 22T R F &g Afaadl 3R IR TRBRY AS-1(TTshar) & AHarfdeR] & Ieeia &t farmrd
TG 81 351 1 31 [RIhrd! &t ST ahd gU 31T 2 ura & foh ahg TR TRepRY |11 (Tsiian) = AL AFaTfaehR ST & 1
fAeTd S[efd YTHeR ATHT  3TUT Uil ohal fotdT 81 UTH ATHERRUT § STHdT bt I8 [A2aTd 814 o7TdT & foh & HiTe+ a1 af Ig
AHAISRR TN I 36T g a1 fhe AFaSeRT & S8 Hgi R i i o felQ TN gRT Sifdiehd A1 HAI-AIdT U g1 misuse of
National Human Rights Commission name and logo

TS AAd gt @T

SRINT T AT & o6 39 aRE & YTHS ATHT Sl SR X§HAT ST & AT el ShH Y TehdT &, STHTRST 3 GOUANT, & & F9Tfad Ta
3R TrefutAe sifderia & faig TAggsmRdt S8 durfie Merr ofik R TRSBRY Tial & ST 3idR e F U7 AT R TobhdT g1 STIT
3 39 uge fafera Fat & ATeEw € 919w A SR A & gEUIT WR T s ot oft ok Heifda srfdienria et R wfdre dire € 93
A & fAATh PRATS A o fAY heT AT| BTeifeh, Seeie h HIHe TR 39ch I3 4 311d <8 &l

et o1 Seetad R UTw fohy T Usfienort @t 38 fohar stram

AT Y THRAT @l 3@ gU AT AT ER AT 3 Tt I SR e e Taert & g afdl ok g AgAqerent et Fqer
faar 8 o 3 Tfig AraTfdenR ST & ATH T GEUANT e aTet a1 $HY fAeTd et YTH ATHT bl SUINT e alet TR BRI FTS!
7 afaa & ggaE S|

ot nfafafat # @i arg S aret & & at drg & HidaR 3aedes it shkars e ot 3l Wi foar wan g1 o AgHt o
JooitH e TG g T Gofiemeunt &t w8 eneer ot enfier &1 dsfieneor arfdeniia et oft Iaeh et iR Sceiaerdiai & favg 3R sen
3o ot ot et T 8

heileeh A gTeT 81 A Ueh ATHCT STIINT & JrH+ 31T

BT g1 §, 31T i AERT AFaTfdeR uRug (TIUasR) & U | Usfihd e R TRBRI TS & aR # Udl Iall, St hidd dR 1R
2022 7 facell TR T Usiichd &1 30 TR It # g ararn fohar man g o dirsa Aifa s & usfighd, “Rd & shiuRe A« &
HATAT H Utichd, 9RA TRBR & IO =TT 3R SAfARRAT HTerr & dgd Usiiepd iR 31ig U3er AR gikyg 9 & oy 8l
Gaferd e & eh fAfSiféT sre R dencer I sreed, dhrfed Wt Seifed 81

JTINT A T: WA Ad §U hices & Jeeg dfea 3R gferd Agriqeres qun faeet & g afe 3R gfcs siger el Ader faar man g
3 prfees § AT o are 3R fieeh & dofihd 39 R TR Wi1eH & & 6l 1 Hrars & dag 7 §f gwdrg & Hfiar Rald
UEJd e

feHaeaR; ToIR @18a =T (AR Live News) & fied-SJad AT & Y8 S, 3T TSTR oed ol ¥ i Gae Tal 8| YoTR A18d =Sl
& Tdy | B off a1 e & AT ABR @hl S (9887071584) 3R UFehR = et (9672982063) & #ifdiepa g1
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AHaTfdpR TRrell IR WRT: B<9ie 8 AHa9eR & 91 @ I el Jwmsit ) fReft e

Anjali Vaishnav 20 %a<t 2026

RIYR 120 HRERt 2026 | BeiTe # 981 T § Tt dwiny ok afifa wrikd 8, S W W AFanfieR e S8 g & | g
AFANESRR TN = AT SRR & fHdd- Jead AT o AT IR I i | 3 TATSHT = ATATERR T6g ST SUANT Y USHIeheor
oft a1 forar 21 5O @ STTgTaR 9IT¢ AHaETfAsR & A1 WR I5d 3R thg TR T ths ot g1fde o= &) &1 a1 ST er & & s<diae
# ST & SR 89 kg I AT Tt I & et} 3k 397 R prRars & Ruld It ararf@er Smal st O &t St

T AHATShR RN (TTUTSRE) i H 3223 WG MfABR & A chl TR el §1 39 SR 391 & ANR! 3R R TReprt
TS gRT AT PR 2165 T STAHTA I GEUINT i o AT T 311 3@ &1 SIRINT ot fR1ehrrd & A1 STHeRrT ot fiedt 8 foh &g
TRERRT dRIaf} & AFaTUehR 218 ehl YT he YT T TH a9 ohe fo1dT & 3R SHhT ITehraeT Usiieheur o el Shrdietd @iel
forar mar g1 STafes Ot demet ol A SifdieRR SmayT i 3k & foheft dvg @1 Sifdier T i mam 81 57 Al el Ag SifdeR
STANT 7 7efRaT & @i g wd: dA form 2

oot & gAY smar AT

STINT & | TSI AT faeel! # ST 81 T8t TR el i fieett TR H dsfighd ahvar i a9 2022 § Ueh TRERBRT T H1H
PR TG 1 3G TXAT BT T g fob 3T FHfAsmalT, sraRe Harerd iR qrTfSies =g SifdepIRar #arera § dsita e &1 arer g grar
o 7 & o6 g sty uder AMaTfaeR gRye & ot Heg 81 59 UehvUT i SN 7 g ol TfRaT & foran § ok sadh aq R A
A AR & I F I ¥g IRARBRY 131 i ggdiad e gt st & Raid gift 15 g1

ST = STaTg ffar

SR T AT HTADBR & Ieeia o AHA !l AP 96 o g1 OF & A YRR AN & fAdd-Teid TTa- $HHT BRIET 387 %@ 8l
RGBT T § AT HTYDR & Jeeia o AT H 5@ & <6 6| T H 39 g ! GRATSHT & UGIARIRAT IR HRATS Y & fo1g gd A
&l TRt ot f3em- fAder fow S ges &

goft wroat & ghft et

TG = At bl TRl a1 Sad gu Tt vreert & g dide 3ik Sisfidl ot gt g foh ag AraTder & A & uel 1 Fearaif &t
SHGRT JeTq 3R TTad d<ich & i I8 Ol Tira-1 oht Rl 3 awarg # 991 S| 7141 571 %87 & fob exiterte & off Ut dwrnaeff &6 Sieg
garaTstt Y gt 3R iR et gt Rul a1 o ATFaTfSeR SRiNT a9 < Saet| wfdver ofR Raprt adich @ ot <8 el &
gofte oft AR e it Rrwrier Y 57 gepelt 81
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foeett gfor sfAsR @t st 1 Aifew

Toid 20 wRast 2026

T fReelt : ¥ AFaTfdeR ST (TTegemee) 7 fieeh faeafdener & Swst aReR & U Afge UeR & A1 g8 Jekar &l gedT 1R
A G ot | SIRINT = 39 ATe A fieett ol SIgad &l Fifed SIRT & gt 9edTg & iR fasqd Rl divm @ fFger fear 81
STTRINT 7 LehAR Y TATAT fh 14 ThRa) hl TSI @Rl o STER I8 °eAT T 13 Hras! &l 8, 519 Uk Afgel UFhR faeett
fAreafaemer & el Suw & gofedt Fawi & e gt 38 ol & Rty uge= &t sar A 718 ot

ifSd TaeR &1 3R ¢ foh +fig A 3ThH! SIfd &1 gaT It & 915 39 Ay T & FLmr S| gter St & R g 3 T9hR &
1Y RN ARTE 3R T4 It fovar| uaeieniRal & TR ol ‘7 31awT & gam’ &l eeeh! &, foradh 915 ag Jaier 8 181 difgar
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instructions-on-child-labour-and-bonded-labour-maharajganj-news-c-227-1-
sdn1035-153806-2026-02-20

Maharajganj News: STe 9/ 3R Sea Feigyl R 9%t & fAdsr

Yarg <ot geidt, AgRTSitst Updated Fri, 20 Feb 2026 02:50 AM IST

Rgrf R It ararfdeRr sma & Were AifAer g-or e 7 Jewfaar &t aret 9w ik deyan s 6 fAfS FHr Teften 6 e
BISU H IS ok | TRl o A1 37e dh I HRATs SR SN hl I a4 hl Tg | WA Alfex = el fh a1eT 9 3R segar
HoIgd AFETSeRRT el TTHR oot g1 T ATHe # SiRY Slered ifd Sru=rd gu St & RIeTh shoRk srRarg gifead & se | @y
81, Heord 1T 7Y Sl & YAard, e iR epieret faehrd wr A &g 37 & Aqer faw| e faeroror sfree ok gfes
refterch 31, Sif 9IS HET A el foh SYai o/ i fRIPBId TR Ik BRATS hl ST & | TgRIh 914 MY afa- $AR &g 7 sar fh
SITHRT hT TSTIRUT & 3vg (A9 ASTATST & SIIST ST ¥8T 8| ek # iy aa=ag Asigd der 3R Ui UeheuT i Fafad AffeRan
gifead sea R SR foar man| daek & oid # Weret AffFex A a1 99 § Yo Y MY 19 et 3R 3 TisiH! & JeATehId e ST
gdaT fRfa H ST | 39 aaR R TR 3R TSt ufafRfe sufeia @)


https://www.amarujala.com/uttar-pradesh/maharajganj/strict-instructions-on-child-labour-and-bonded-labour-maharajganj-news-c-227-1-sdn1035-153806-2026-02-20
https://www.amarujala.com/uttar-pradesh/maharajganj/strict-instructions-on-child-labour-and-bonded-labour-maharajganj-news-c-227-1-sdn1035-153806-2026-02-20
https://www.amarujala.com/uttar-pradesh/maharajganj/strict-instructions-on-child-labour-and-bonded-labour-maharajganj-news-c-227-1-sdn1035-153806-2026-02-20

Jagran, Online News, 21/02/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.jagran.com/chhattisgarh/raipur-ambikapur-sdm-row-

ramnaresh-ram-death-sons-seek-justice-40148086.html?
utm_source=article detail&utm medium=CRE&utm_campaign=latestnews CRE

SifdeTgR # vHSteA-TTfeT <t fiers & qd gopt & o W8 4 oie, diel- SNl et et gt

By Digital Desk Edited By: Shashank Baranwal

Updated: Fri, 20 Feb 2026 07:05 AM (IST)

SifSepTR & TUSeH € T farg & IHReT T i Hid & 91 3 si¢ o998 9 dlie, Sif 9dT hr SifaH sieres off T8l 3@ urg| I8 "eAr &
# ardey dfcTge WA 3R R garaft & faig AR 6t Fft P IR et 81 FAemagem AT ufduer 3 AarfdeR smanT § fAwger
ST 3fiR St UR ehrars <t 7 T Y 8, T1 & difgd uRar &t =y iR garmast fdam R SR & 21

HighLights

RTARST T T Hid TEEied faare € gEt

¢ TS T IS, 31y WA R gaTd|

Jar ufauer 3 aFarfdeR smavT & St A

S, SifdeprqR | HEHt vasten @ 98 fAarg iR arHior AR I i Hid i geAT A e &5 H SreTse @l & H9Ted & dlg
off AR Y IucTeerar g1 g ot Hff I &1 e g1 sifaw TehR & 918 gad & d¢ d9/ AR R fhgA 99 & arow «ie, afdd
3% ot & a9 937 3¢ 39 91d o7 & foh 3 3= fuar &t sifaw steres oft 781 <@ 9|

GRaR T Geh 31 sieT s UdT & 91 g1 11d | YgdT AT 3R 9e1 & G5y dg! Arelg o719 3R fohg[ 998 & Toidieh Toh Aoalt
1T che H HSIGY! ehe URER ST WRUT-UIYUT &hed &1 G WISl = Sar o 3 Ag=a #oigdt o St 49T Atd &, It & Ik fOdT ImRer
A Wcl-a18t 3R TR BT T Felld o

O &t 3reries g8 Hid A URaR &l Wa-TeHeh 3R 3nfefes T ®U & FTehgii Qa1 8159 Te 3 &5 # ASTIR 3R FHIeH] & dear R
ot 7iofR TaTe @2 A QU §1 R @Rl & SR, STHUTY & &7 § SIaTSe 6l s WalH ddlield 8 3R a8t & Jgi 9 3@
ORag STRY 8, TifchT RIFIT JaTsi el gatd ASHIR 16! 7l T 38T 8

gt hRUT g foh ot 3R fohg Afgd Smaurd & a1 20 aT 3HTeT i S-S Y Terer H g Il H 1 & Sl ASTER 6| FIRES
AT IR STeRATSE o ST 3@ i 6l 9 AT Sl el ShIRUT AT ST 8T & | UTHI et T & Y I+ o foarie o 38

3MRIY & foh TTiadarell &t SXM-aHM & Uy § vgsied ik 3+ arfdat 3 &= arfior 6 ket @ fuers 6, S 1k 0 @ aga
ARSI I T HId 81 T | g1 & I1G YR SelTch H 37TehILT 37X 271k T ATEIA &

3T TUTGT <l STARITSE Hehet TgT 3Tae WaH &

AT T ehgT & foh fS1 Sraer @ar &bt de fdare gar, a8l & I T[urarT ol dTeRiTSe RehTel ST 38T ATl SRS & 37 @ar
et aTeTT STeRITSE UeeR STHAR WR ATl 31 &1 BT ¢ 3R 39H fAg! o1 ffsror sifdies g1 8, Siafsh sdiag-giREs i IR g9 &
TGk HeTfeld AY WST ohT ATRITSE SITGT THRGR TN ST 38T 8, Fred SuH UegfA-T Y Ar 3ifdies g1 chl SHTa=1 STdTs Sif Jat
1 3 goTe & FTEt UHTaLTTel! |l hl TR 39 @aH W off ofR TRIY & o TuEien € 98 $© gae ot 59 49 & J2 gu 2

TSR o STAER -Tg! He & SMER 7 <@ Jal

ARSI I T Hid A et Toh URAR T gRT g1 BT, Tfech UG STataag! 3R TETeH IR R AfUHR Pl dihe a1 e
T AT 1 T8l Teh 3R & hl @aHl & gl AT | STRTSe S8 ATl ST1 28T 8, Jal ekl 1R RATHI ZaT ISR & felg Weeh ot
ToIgR &1 31« arion ofR TSI dist i AT § o AmTet Y fFwaer ST g, Sifvat iR gl dRarg di Sg ofk &F & dereH @
QI & &bl = 3R ASTIR &A1 A |

fag Aar ufauer 3 AR M &l foar ux

faem=aeT & AT ufduer Sf. TRUG Agd = IFFRST IH & HId chl GeHT ohl oo AL AFANYSR SN & W T faeqd Siid e
<hY AT <hY 81 ST, HEd A IINT & 3reaey SIfeed df IATYSHORA ot U felaane el ¢ foh Uemafieh hRaTs & R Sfdd U &
AT FeT TN & HRUT Ueh a1y Sfearet aretor Sl Hid g8 81 39 =T & RIF F9er 3R AN THTST 7 3Mehier 3R i a1
HIEIT ¢ a7 UL Siateaa! 3R ATaTOehRT 2hl Y& Sl cieh HaTel @s T &

U3 # 3214 ohel [ afe IRy 8t uTe Sira € df I AFarenr) e 1R Seoiad g, gafeiy Asuey ok Isaeadiy Sfig sied) 81 3214
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SRINT & QR ESATHA hl Wdsl S Y& oA, TR sifdeniial 6 ugar &, qifvat & f@elrth st vd uemafie wrRarg 6
faRTRRer et qor difed ufRar ol dehiel Gamasi 3R TgaNT SUcTse e chl | <l 81

9% 1Y &1 geAT 8§ gHIfad urion & 3Rd UER SR gAat i Sawn gHfedd s o ot simg fohar mam 81 51 Hgd A el fh 9
TS O afRd hRaTs @ g1 < SawAT | ST ohl [92aTd Shiad 1|
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G R # aTel 9 3R dya Asigyl R G&dl, AFETOHR AN & TWerel AffAer & &g fAder | Webvarta
By Webvarta Desk | February 20, 2026

Rgrd R, g<itu yvey | 39 araf

IR T & FAGrITR et 7 a1et 97 SfR Y31 Aoigdt & &t LIEH 7 T%&d 3@ U1 gU L Feg=siterdn &t Hifd ampa=a &
Gohd QU &1 T AFaTfdeR ST & Were AifAer g e & R & SR 39 fRen A &g Hew@yut fAder S fhg g

SHYS YTy fRId 3 ged | Aifoid dHten doeh # fSerfaeR) fAigeromr sfie, gfers srefieres ST, sifvse AgreH, g fae
SRR TerH g, Teraeh o/ Rjad afad $AR &g afgd fafaa fawmit & sifdert disg @1
AHATIRR Jeeie UR STRY efaed =ifd

e o IR Were AR 3 WE 2real A gl o a1eT 99 SR Y3 HAoigdt AangenR] i 7R Jecie g 3R T ArAel A fopedt off
TR W Bl G el fohar s

31 fder faan s QS & favg FaRad St wrars gfead i s, @y g difsd a=ai & grafw, fem ik sieret e &t
refAehdr 4 SIq|

fSrenfaerrRt fraerorr Sfte= = sam o om farmT, gfed ok wemee ol Tgad & TR BI9ART SIf9a I &t 8l

ge-vgl, Fmfor wre, arel, REm ok o widre ufasrt H Fafaa stra Ht s 2 8, arfs et oft TR wR a1t s HY nfafafdat o
AehT ST Tk |

gfer <l Srdier: = &, ugar MU gt

gfere srefers T, afaves Ao = 1 AWTReR! § 37dier &hi ok IS gl +ff aTet 9 a1 Y3 ASIGYT T AT HH MY, df SHh!
AT dcehlel UM I 31

S R e 3 g 3 aretl i uga Mot @t STet ok @fd wRarg &t sme

At sifeiat ot afoha wgffe & Adsr

daeh 7 gg ot FAder fdan man fos @2 faw sifdeR, IufSanfael, dedicar ik @s e sifaeR are 9@ 8 S8 A J dfcha
ffrenT gl

gt arfdrentRat @t AdfRra fohar mam o srom-araa &t A FARar R 7@ ofR foheht oft fRierara et wivfivar @ <

TSTelt <l ogffieer TR ALy Sk

Were HifAeR 7 TR-TRBRY Tl (Ttian) § off afchar Tggit Ht srdenm srarg|

3514 el foh Herd 1T T i eht g, fRVEM SR FrATfoieh G- Usitaf <l Aag 9§ 3R ifeies TTell S-mam ST Hehal 8, dlfch
3 QIRT &7 & T A

HerT T 1Y Frea] & ehi HelTehld

dSeh & FHTUA & dTG WS AR 3 Il $H & Herd HeIC 1Y ol g 3R I7eh GRS & HefTehrd <hi |

I+ s Y adaE fRfa, fem sik urRarRes aRkf@faat i SeprRt & 3fik g1 Tvra ggradr o w4 e

UM Y arefiendr. gRf&d ==

gL = e fohar § b sreat 1 QRiG srauH, TSI Siia SR V0T § Jfdd TRepR i dared UTIfAchdrst & e g
3ttt 3 wet fob 59 Rem & fohdd) oft yepR i aroRaTes! sgfed &t i st

fseef

g R # g3 ag THiar doe aTel 97 SR Y dAoigyl & [dog uemafies ufdegdr @l gerid g1

afe frdert et gerrelt foharaam gem, @t a8 foie # aTet STferRRT <At YReT i faem # Uk ASTgd e H1fed g
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